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BEFOR THE NATIONAL GREEN TRIBUNAL

(WESTERN ZONE) PUNE
ORIGINAL APPLICATION NO 121 OF 2023

Smt. Lalita Sandip Shinde

Age- 49 years, Occ- Social worker.,

R/o Patankar Sankul, Pach Aali.

Taluka- Tribakeshwar,

District- Nashik- 422212

Mob-7588013844

Email:- lalitashindetrambak/@gmail.com ... Applicant
V/s

Chief Officer

Trimbak Muncipal Council & other 7
(As per official Record)

Taluka- Trimbak,
Dist- Nashik 422212
Contact no- 0259-233303

Email:- cotme.tbk(@gmail.com ...Respondent no 1

AFFIDAVIT IN REPLY ON BEHALF OF
RESPONDENT NO 1 TO THE ORIGINAL
APPLICATION FILED BY THE APPLICANT
BEFORE THIS HON'BLE TRIBUNAL

1) At the outset Respondent No 1, say and submit that the

Applicant has no cause of action against the Respondent no 1.
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f—\» OF \‘5}*‘“” "/The Applicant is not entitled for any relief as prayed in
b

to\lfile present Application and the claim as per the prayer

application. against Respondent no 1, and therefore the
Applicant filed by the Applicant is liable to be dismissed with

compensatory cost.

2) The Respondent no 1 state that, the Respondent no 1 read over
the copy of the Org. Application, and additional affidavit of
Applicant dated 21/09/2023, and also read out the order passed
on 26/09/2023 by this Hon’ble Tribunal, and as per direction
of this Hon’ble Tribunal the Respondent no 1 in reply submit
as under.

3) The Respondent no 1 state that, as far as, concern of three

village namely Nandgaon, Velunje, and metakwara

whatsoever, mentioned in paragraph no 2 of order dated

26/09/2023 of this Hon’ble Tribunal, in the respect of alleged
illegal construction, the Respondent would like to inform that,
all this three village are running by their individual
GRAMPANCHAYAT and out of the administrative territory
of Respondent no 1. Furthermore, any construction either legal

and/or illegal in the territory of aforesaid three villages, are
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gbsolute]y concern of the administrative authority of said
village.

4) The Respondent no 1 state that, as far as, concern of a
reference, mentioned in paragraph no 2 of order dated
26/09/2023 of this Hon’ble Tribunal, in the respect of letter
dated 28/07/2021 written by Respondent no 1 to Divisional
Commissioner of Nashik., the Respondent no 1would like to
submit that, it is very true that, Respondent no 1 is duty
bounded to take coercive action against any other illegal
construction in the agricultural zone other than being develop

for the purpose non permitted structure come under its

administrative territory. Till the date no any complaint made
out to the Respondent no 1 by Applicant and/or any other
person with the details information that, a certain Gate no
and/or Serve no comes under the administrative territory of
Respondent nol is absolutely “Agricultural Zone™ belong to
particular person/s with the specific record of Revenue
authority, and said person/s conducting illegal construction in
the said zone without permission by the authorities. Moreover,
it is true that particular area belongs to Kalika Mata temple and
Aahilya-dam come under the administrative territory of

Respondent no 1 whatsoever. situated outer side area of
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not a part of Eco sensitive Zone.

5) The Respondent no 1 further state that, all the conc':em of
development at the said area belong to Kalika Mata temple and
Aahilya-dam come under the administrative territory of
Respondent no 1, are absolutely subject matter of resolution no
260 and 355 passed on 01/01/2020 and 03/11/2020
respectively, before the general assembly of Trimbak

Municipal Council (Respondent no 1) Moreover, if Applicant

)\

had an impression that, said resolution was illegal and deserve

to be set aside than, she ought to have move before appropriate

e <

-

authority within time, to challenge the validity of said

resolution, however she failed to do the same. Consequently,
as on date legal status of said Resolution is valid, even though,
on 20/12/2022 the Applicant with the 2/3 people adopted
illegal way. reached at the place and by criminal force
attempted to stop work over the place and therefore, on behall
of Respondent no 1 registered CR No. 0241/2022 against
Applicant U/s 353, 427, 504, 506 r/w 34 of Indian Penal Code
at Trimbak Police Station. (The copy of resolution no 260 and
355 passed on 01/01/2020 and 03/11/2020 before the general

assembly of Trimbak Municipal Council, annexed hereto
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0241/2022 dated 21 December 2022 registered against
Applicant annexed hereto and marked R3)

6) The Respondent no 1 state that, as far as. concern of a
reference, mentioned in paragraph no 4 of order dated
26/09/2023 of this Hon’ble Tribunal. that, “effort made by
Applicant, to know the details of alleged construction and she
could not obtain the said details™. Respondent no Iwould like
to inform that, since the date of 25/08/2023 Applicant never
visited to the office of Respondent no 1 and never applied

through oral and/or written submission to get any information

in the respect of any construction.

7) The Respondent no 1 state that, as far as, concern of a
reference, mentioned in paragraph no 5 of order dated
26/09/2023 of this Hon’ble Tribunal, in the respect of
documentary evidence, the Respondent no Iwith respect to this
Hon’ble tribunal would like to inform that, said photograph are
might be prima facie evidence, however Applicant not narrated
any written and/or chart wise information to be understand that.
said photographs exactly belongs to which Gat and/or Serve no
comes under administrative territory of Respondent no | and

therefore, in the absence of said information, Respondent no |
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The Respondent no | state that, as far as, concern of a

reference, mentioned in paragraph no 6 of order dated
26/09/2023 of this Honble Tribunal, that, in the respect of
constitute a joint committee including Respondent no 1 with
other administrative bodies. Respondent no 1 would like to
inform that, it is appreciated step taken by this Hon’ble
authority to generate absolute information regarding ground
facts of alleged illegal construction, in the respect of concern

T Gat and/or serve numbers. and therefore, the Respondent no 1
will hand over available documentary record to said committee
on demand.

9) The Respondent no 1 filing the preset reply/say for limited
purpose to oppose/defend the contention/allegation, raised
against Respondent no 1, in the present application. The
Respondent no 1 reserved its right to file a further detailed at a
later stage. if so needful.

10) Respondent no 1 state that. if any contention of the present
application not denied by the Respondent no | in toto then, it
is not mean that, Respondent no 1 has admitted any allegation

and/or contention of the Applicant.




174

REG, G SHTRa)

VAL.'DU'I_?UH
O\ Wo25,0 *‘/
\ A
Q}: W&O}? "Respondent no 1 state that, hat, the copy of Original

Application served upon Respondent no | on 09/10/2023, and

replied being submitted on 07/02/02024. However, on last

hearing dated 10-01-2024, the Respondent no1 orally requested

to this Hon’ble tribunal to extend the time to file reply.

Thereupon, this Hon’ble Tribunal pleased to grant time and

permitted to Respondent no 1 to file reply within period of four
weeks, Hence, no delay to file reply.

12) The Respondent no 1 crave leave to add. alter. amend and

delete any of the aforesaid reply as well as, reserve his right to file

further supplementary reply/say with documentary evidences and

proper description and explanation.
13)  With regards alleged contention in the paragraph of Original
Application against Respondent no 1, have no merit as per the

provision of law and Natural Law of Justice and therefore liable

w

(Reher oo
g Trimbak Muncipal Council

to be dismissed.

07/02/2024

Filed in court

(Adv. fo espondent no 1)
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Trimbak Municipal Council, do hereby verify that the contents of
? Paragraph no 1 to Paragraph no 13 of present affidavit in reply are
/ =0 %k\\ true to my personal knowledge, [ believe to be true on legal advice

[P
W03 N\
0!..3, \

PANY ;
\ = and that [ have not suppressed any material fact.

Date:- 07/02/2024

Place:- Nashik/Pune.

A

Respondent n&hief Oﬁ'tcer .
Trimbak Muncipal Council

\Wdv. for Respondent no 1

Tof & Dist Nashik-422103

7
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BEFOR THE NATIONAL GREEN TRIBUNAL

(WESTERN ZONE) PUNE
ORIGINAL APPLICATION NO 121 OF 2023

Smt. Lalita Sandip Shinde ...Applicant
V/s
Chief Officer
Trimbak Muncipal Council & other 7 ...Respondent no 1
LIST OF DOCUMENTS
Sr. No Particular Page no
1 Annexure R-1

The copy of resolution no 260 passed
on 01/01/2020 before the general {17715 180
assembly of Trimbak Municipal
Council,

2 Annexure R-2

The copy of resolution no 355 passed
on 03/11/2020 before the general 18110 183
assembly of Trimbak Municipal
Council,

3 Annexure R-3
The copy of CR NO. 0241/2022 dated {184 to 190
21 December 2022 registered against
Applicant

T A
: i

Date:- 07/02/2024 Adv. for Respondent no 1
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Translated Copy

é’l’rimbak Municipal Council, Trimbakeshwar, Nashik District

;Minutes of the General Meeting - Resolution No. 260 dated 01/01/zozq?

lnﬁiyﬂng Roads, Gutters, etc.

In reference to the above subject, after discussions on the advantages and
disadvantages of the proposed resolutions, it has been decided in this
meeting that, based on financial considerations and the availability of funds,
the following proposals for various development projects in different sectors,
including roads, gutters, etc,, are approved: |

| 3.
' 4. Railing of the Ring Road bridge near the New Udaseen Akhada.

I8

1

8.
9.

Construction of a protective wall/bund on the Ahilya River near Guru
Gangeshwar Dham.

Installation of a PVC pipe gutter in front of the Patankar Complex.
Gutter installation near the telephone exchange.

Construction of a protective bund around the house of Nagesh Korde in Ward
No. 7.

Purchase of temporary toilets in the Rameshwar Temple and Gadhai
department.

Construction of roads and gutters in Gautami Complex and Gadhai premises
in Ward No. 6.

Construction of a road from Ambika Tower to Gadhai.

Road construction from Ring Road to Deshmukh's house in Ward No. 6.

- 10.Construction of bridges on both sides leading to the Kalika Devi Temple.

- 11.Road construction from Gangasagar water purification to Gautami Complex.
12.Demolition and reconstruction of the public toilet near Munjewadi.

- 13.Ensuring water supply to the Nalas near Trimbakeshwar.

- 14.Constructing a retaining wall and slab over the drains in the Bholenath

Naikwadi to Ganeshprabha Building area.

15.Reconstruction of drainage pipes around the houses of Shyamrao Gangaputra

to Pramod Devkute.

| 16.Concrete road construction around the house of Praful Dikshit (Mahajan

i
|

_Chowk).
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17.Installing streetlights in Layout No. 247.

18.Covering of electric poles with suitable material.

19.Developing roads in the city layout.

20.Installing paving blocks in the area from Dinakar Pawar to Shivaji Kadam.

21.Installing paving blocks in the area from Bholenath Naikwadi to Balasaheb
Pachorkar's residence.

22.Installing paving blocks in the area from Shri Dilip Pawar's house to the small
roads near the house. |

23.Installing paving blocks in the area from Pandharinath Kale to Alkaatai Pawar. |

24.Concrete road construction from Kala Vaibhav to Trivikram Joshi's house.

25.Construction of guttering in Plot No. 644 in the Gully.

26.Repairing vehicles in Lokmanya Tilak Business Complex.

27.Road construction from Gavadevi to Kalikadevi via the new Udaseen Akhada,
including small bridges.

28.Installing guttering on roads leading from the telephone exchange to Harion

. Complex, Patankar Complex, and the main roads of Yogeshwari Complex.

29.Installing the box-type gutter around the houses of Shri Devchand Aher to

Shri Bhika Badade.

30.Installing a pipe gutter around the houses of Santosh Bendkule to Deepak
Korde.

31.Road construction up to Chaufulipara near Mahadevi and Hotel Sitara.

£Conclu5|on The above resolutions have been approved with 15 in favor and O
:against. The information is duly noted. '

Approved by: iChairperspn,____T}jffnbak Municipal Council

Verified Correct:@ ‘Chief Officer, Trimbak Municipal Council
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Translated Copy

Trimbak Municipal Council, Trimbakeshwar, Nashik District Honorable
General Board Resolution No. 355 dated 3/11/2022 Copy

Subject: Approval for the construction of a 9-meter wide and 40-meteri‘
long bridge over the Ahilya River on the route to the Gramdaivik Kalika

The noting have been readout in open hall of the Chief Officer, as mentioned in
the above reference, a matter related to obtaining approval for the construction
of a 9-meter wide and 40-meter long bridge over the Ahilya River on the route
to the Gramdaivik Kalika Temple in Trimbakeshwar has been brought to the
attention in the meeting of Municipal Council members, by the Water Supply
Committee Chairperson Mrs. Shilpa Ramayane.

The Gramdevi Kalika Mata temple in Trimbakeshwar is situated at private land
and the current development plan of the municipal council shows the area as a.
green zone. However, the road and bridge are not shown. The road is used for
occupancy (vahivaat) in the private land, but construction work such as building
bridges over natural drains, waterholes, rivers, etc. must be permitted from the
relevant government department to carry out construction work. Furthermore,
the boundaries of private land, sinking land area of dam, or transferred land
towards dam area can't be decided without government Serve (Mojani) The
Ahilya River dam have been transferred to the Municipal Council by the
Maharashtra Water Resources Department in 1990. However, The record of
right still showing in the name of government, and till the date not recorded in
the name of municipal council. Therefore, it will be necessary to update the
Municipal Council's name on the ownership documents, the landowners
permission will be required for the construction of roads in the private land, and
for the construction of bridges over natural drains or government land. For this|
purpose, it is necessary to carry out further procedures along with obtaining the
approval of the concern government authorities, and for the same permission
of private owner will required for further work viz:- (MOJANI) Due to the current
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financial situation of the Municipal Council, it is not possible to undertake the
said work from the Municipal Council's own funds.

Signatory | Honorable Mrs. Shilpa Niteen Ramayane Cha(rperson Approved by
Honorable Mr. Sameer Ramesh Patankar, Chief Officer

Resolution passed by the majortty _Légproved 1Chaurperson Tnmbak
Municipal Counc&f Chief Officer, Trimbak Municipal Couna[
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N.C.R.B (u+,%ft.3n3,4)
L1LF.-l (T5d a9 B - q)

(Under Section 154 Cr.P.C.)
UM R TS
(Pe 4y wraadt ufeear wizan

1. District (fSan): i@ mmiu P.S.(3T0):  =GehER
FIR No.(¥2M @R %.): 0241 Year (a¥): 2022
Date and Time of FIR (U. @, & amf 9):21/12/2022 20:21

2. S.No. Acts (aferfyay) Sections (&)

(31.3.)
1 YRdE S Afear 9ceo 343
2 R g 9l 9ego ¥
3 IRA g dfgan q¢cgo Yoy
4  uRdiE s ARt 9cto Yo,
5 AR &3 Afgan 9¢sgo 3%

3.(a) Occurrence of offence (Y= "e):

1. Day(feg®):  #meER Date From (f¥7@ grgA):  20/12/2022
Time Period ugv 5 Date To ( &¥i& gid): 20/12/2022
(Frermadh): Time From (I&914A): 15:00 &3

, Time To (IBudq): 15:15 g9

(b) Information received at P.S. (ATfzdt fa@iee aiefta amo)):

Date (f&1& ):  21/12/2022 Time (3%):  20:00 59

(c) General Diary Reference (J5-7d1 @2 ):
Entry No. (A1 &.): 016
Date & Time (f&91& anfor a®):  21/12/2022 20:07 &=

4.Type of Information (7T&d 9T U&R): e
5.Place of Occurrence (Ucq¥Y®):

1.(a) Direction and distance from P.S.(Wefl amwaryrgs R g 3rdv):
g4, 2 fat Beat No. (f3e ®.):

(b) Address (Td1): a1 IS SIRISANR , Piefics] HeR TRERT | oTafg T w7
f¥eoft, FaFIaR @1 Fehea

(c)In case, outside the limit of this Police Station, then
(31 gTeft BTugT=aT EEIaTeR JTd):

Name of P.S.(9els 3mva= A19):
District(State) (Sieei(z15a)):
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N.C.R.B (uv4.d.3mr.d1)
LLF .-l (Thlga 3390 & - q)
6. Complainant / Informant (dmiaié/miitdt o

(a)Name (-11d); bl fem ganigre aiffg e ubvig a9y A gidue
(1 Father's/Husband's Name(d<dlet 7 udl 2 -id)
(<) Date/Year of Birth (u-1 aidleg/ad): 1976
(d) Nationality (vifud):
(e UID No. (§.311.8), &)
(1) Passport No.(11Rud 4.):

Date of Issue (Reurdt aifta):

Place of Issue (fSzard fawm):
{g) 1D details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,

PAN) 3taxud fdavu (21919 @13 magE &8 ,9A9e, ganddl 4., gefan d@gas, 97 &g

)

S.No. ID Type (3)&@Ua191 uaR)  ID Number (3@TUIET H91H)
(31..)
1

{h) Address (uxil):

S.No. Address Type Address (4t!)
(¥.%.) (UeuT™l HHR)

3 GREIGRGH s ar G e | =madear, Arfdie meto, Term, o
2 wurfiga e & f e | ReuweaR, 7l it e wreE

(i) Occupation (cad+iy):
(j) Phone number (%19 .):
Mobile (a3 H.):
7.Details of known/suspected/unknown accused with full particulars (9&a
e /Aufa/aAsl smdter yqul aw):

Relative’'s Name Present Address
(Aidargata /) (g9 gan)

S.No. ) : :
g
(3..) Name (419) Alias {351}

71 defter 3 gul A

L sigdhagy o) 483ty

A1l NUSEHIIL, AT Feb i,
2 024 O_B g Al L odgFee & dydnae
i amdtel | gy STEE ant,

. , : . AERIE WRA
8. Reasons for delay in reporting by the complainant/informant (aarafEd
aun-uiagH amik avvaidle fAdaE arm);
9. Particulars of properties of interest (fatk wiciida aysfia);

S.No. Property CategoryProperty Type Description (au) Value(in Rs/-
(3t.a6.) (Hredn gif) (Il Yepi) ) (454 (.
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N.C.R.B (77.%1.3m=.41)
I.1LF.-l (TH3d =a850 B - 9)

10 Total value of property (in Rs/-)
(TR Aot AT U@ 4o (W, HEd)):

11.Inquest Repbrt! U.D. case No., if any
(S@ANE ABITel/ JHTATA o HBU 0., 9R FAUR)):

S.No. UIDB Number
(a1.36.)  (3.918.81.41.%.)

12.First Information contents (¥Y9 93 &HTHd ):
fhafe  Fucpear el 3101
& 21/12/2022

A1t 7 2 AT R0 SATER 97 46 UeT - TR aRye sfR FeeeR TR GRS 9.
3R a1 S i3 = 5 9822492670 , :
el et ST B W1gA fhafe g ot it # ader Rewfl aeft gammrerie @ik ggda
! @ /1 2019 UG F TRGRCHE AR FeU[ HrERA 3G ExTdlel %, T, o
g 3R IR TATYR T g TS SN AT, , _
FIDHIR BRIl T ISR ARATSUTIRGA SHletient HeRIG ¥¥a1 g Gat aeodTe 1 AR
mﬁ'&ﬁm TRURIEAT QT SRELAR G Hrodrd JgH Hex BIA o7

1 TAIEE T PSter 97 B el -2/Au1/2022/4/10/432 31/03/2022
3~ AR A WTH $Tel 3G TRuRee g uead™ g a1 @507 Jexa @M M /S £ C
RODRIGUES FTf3re a1 f&ies 06/06/2022 it FaTeeR F8UH PR STST W10 m\fﬂw
3Tt 8. ST FIBIT SIIC SRIY HTE! ASUH e B 48 &l HIF A B

19/12/2022 TR YT o HRuard At 8.
femes 20/12/2022 A5l HeR FHEGT T WA U 03:00 a1 I FHNTK HR FAT R

AR a1 FeTl B ST 1, AR D TO FAAA] Hfeen A afeiian 13 g @ wed 3ar 02 @
03%6%@@%@%%%%%@%%@%
TG HRUATT 3Metedl HHTA! @ Aifgedr dl HT TP BeIIETE BRI H AN
R a1l en arvar & dyF A Ao 810 0kq 72 i FRuaTT A9 aRieedT ST @
giftcard) drewis Sear g 3. a1gdT & JeR drEEa sind sl f g sndy Saen
 BIaT degl SEiel i WexY M SR U EEdE die] TRl QuaTe et e,

a9 AT 20/12/2022 Il gARY 03:::00 a1 2 YRR FIFSR GeTellel 77 I
STETSATIIRG PIcAT HARTGAd I d Yof 0T SRIfehy 19 GO IR et wiefar R @
Rrd Wee 02 @ 03 39 71 Fahear ikl eflel Afeha FiYeT™ FRUR BHIR I aTge TRe
e droft T AT ATEHTE 4 IRl AISWHIe Pefl 9 TAfh B sreersT FRfo ae
eI dg del, IS AT HEATEHN 9P TRURSS I+ el s % o % 39 7. g
2311/2022 RAid |

21/12/2022 3 Aell AR hgfe Srae HR0 Sl midga svvam ael . aewR o

Y f& frafe =,
femTen 21@?2:{022
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N.C.R.B (g.91.3mR.4T)
LLLF.-I (Uh1ga 3r=ayur B - 9)

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2. (&aell HRATE: 19 3.3 9¢d T4
ForegT anTad adlel AEIIATAHH U YEeYd,)

; case and took up the investigation:
or (f&ar)
(2) Directed (Name of 1.0.) (Turs arf@@r-are 9419):
Ashwini Shripat Tile
Rank (9<): Sl (Sub-Inspector) No.(#%.): PSI
to take up the Investigation (a1 qurg &RvI™ Ff8aR ) or (fFar)
(3) Refused investigation due to (F47 FRUTIS qURI F0ATH 7GR A1)

or (T1 PRUTHS TUTH HRUYT AFHRY Fer)
{4) Transferred to P.S.

(T781 SOISS UTsfer srsar a1 Nieft svam Ard):

District (fSeer): .
on point of jurisdiction (@ 851f8aR & BRY sediala) .
F.l.R. read over to the complainant / informant,admitted to be correctly

recorded and a copy given to the comg_lainant / informant free of cost. (y2H
IR TPRERIAT/EILIAT T Srafered], arey AT T AT Het i
TPRERTAT/ESRI FadT ga A1hd feft.)

R.0.A.C.(3TX. 31 .7 .9%.)

14 Signature/Thumb impression of the
complainant / informant.

(Ao RERT /@I 2un-grH} FEY/3maT):

15.Date and time of dispatch to the court
(FargTeraTd yrsaeaTH! G g 9%): -
Signature of Officer in charge,
Police Station

(ST 79Tt srfaresr-arh qared)

Name (719): sandip popat randiv.
Rank(9%): | (inspector)
No.(H.):
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N.C.R.B (T7.9.372.4})

LALF.-1 (UR5d =390 & - 9)
Attachment to item 7 of First Information Report (vu4 wadidfia qe1 &. © o
WISyd): Physical features, deformities and other details of the

( if known / seen )(verRfta/amIde (Mifed srvereay/aTfieean) Ay e,
=T anfly g aueite))

S.No.(31.%.) Sex Date/Year Build Height Complexion Identification Mark
(fef1)  of Birth (&) (cms.)

; (=) (s) (Szdrear gum)
(9 aYs/ (I,
qy) H.))

- T RS g ey .t g == - .

2 e guad & <1 NO
Deformities/ Teeth Hair Eyes (31®) Habit(s) Dress Habit(s)
Peculiarities (@)  (F9) (Tadt) (arTETET Fadt)

8 9 10 11 12 13
Language Place Of (&1 ¥219) Others (3M)
/Dialect  Burn Leucoder Mole Scar Tattoo
(e / Mark ma () (zw) ()
AT (qroiear=y (31€)
231 gum) ‘
14 ' 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(SR TReER/MTfER Son-a e/ w@ e e sfds ausfta fReare o ardte
X@TgTdt Ay gdell wTgd.)
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Translated Copy

My name is Mr. Abhijeet Kiran Inamdar, age 46, profession: Municipal Engineer,
Trimbakeshwar Municipal Council, redindent of Indiranagar, District & Taluka
Nashik, Mobile: 9822492670.

| hereby in person appeared and lodging a complaint that, | am living with my
wife and children at the above-mentioned address. Since 2019, | have been
working as an engineer in the Trimbakeshwar Municipal Council, involved in the|
construction of roads, bridges, and other government architectural projects in
the city. |

As per the demands of the citizens and the resolutions of the Trimbakeshwar
Municipal Council, which approved by Hon'ble District Collector Nashik with
reference letter number 2/Napa/2022/4/10/432 dated 31/03/2022, which
received administrative approval a work of making a road and bridge between
Naya Udasin Aakhada to Kalika Temple was going on. The municipal council,
following the prescribed procedure, conducted an e-tender and awarded the
contract to M/S F C Rodrigues, Nashik, on 06-06-22. The work started but facedﬁ
some difficulties, resulting in a temporary halt. However, it resumed on
19/12/2022. |

On 20/12/2022, around 3:00 PM, while the work was in progress, | received a
call from the supervisor regarding an incident involving Mrs. Lalita Shinde and
two to three other person. They had come to the work site and, in collaboration
with the laborers, damaged the public property and literature related tog
government work. | rushed to the site and found that they had left, but the
destruction was evident. Earlier, also Mrs. Lalita Shinde had raised objections
regarding the ongoing work, at that time also informed her that, it is
government work.

Hence, on 20/12/2022, around 3:00 PM, as the government work making road
and bridge construction from Naya Udasin Aakhada to Kalika Temple was going
on, Mrs. Lalita Shinde and two to three accompanying targeted the laborers
with abusive language, busy in government construction, damaging the site and
causing a halt in the construction. Due to this, the Municipal Chief issued an
order with reference number Trimbak Municipal Council 2311/2022 dated
21/12/2022, prompting me to file a formal complaint. | have submitted this
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written complaint on 21/12/2022. My statement recorded in computer and!
same is the correct as per my information. '






